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"  7.  It  is  clarified  that appearance  on  behalf of the State  by a  counsel

not   from    the   Additional   Advocate    General    office    neither   sought   for

adjournment nor pass over. The  private counsel  appearing on  behalf of the

State in the contested litigation is the issue which needs to be addressed.

8.    Let   the   Principal   Secretary,    Law   Department,   Government   of

Rajasthan remain present in the Court on the next date."
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